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MR. SPEAKER: Do not go into
merits.,
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MR. SPEAKER: ou are going into
the details.

e werdw . Fgwd A
H Y o vEr g

MR. SPEAKER: You are referring
to the speeches.

M W wYAA v ag & fr

% fawds a1 gAgwEl & ar fam-
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MR. SPEAKER: There is no point of

order. I have considered all these as-

rects and given him permission to
make a statement.
-
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MR. SPEAKER: I have gaid, there is
no point of order, Mr. Limaye.

(St.)
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MR. SPEAKER: Later on you can
give a privilege motion. or aven no-
confidence. Now, Mr. Limaye.
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12.53 hrs.

STATEMENT UNDER DIRECTION 118
RE. KUCHHATIVU ISLAND
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): Mr. Speaker, Sir,
I should first like to state that the
allegation made by the Hon’ble Mem-
ber Shri Madhu Limaye, that my col-
league Shri B. R. Bhagat or I had
misinformed or misled the House, is
baseless.

On 1st March, 1968, during the ques-
tions and answers which arose on the
stutement made by my colleague, Shri
Bhagat, about the Kachchativu Island,
the Minister of State stated, and 1
quote:

“So far as the possession of .ne
Island is concerned, this Island is
completely uninhabited; nobodv
lives there. There is not even
water there. Therefore, it is in
nebody’s possession ..“Unquote.

The Minister was not able to com-
plete his reply because of interrup-
tions.

During the subsequent procecdings,
Hon'ble Member Shri Kundu suggested
that I should clarify the point made
by the Minister. I stated later as
follows:

“As the Minister tried to explain
earlier, we do not have the full
information at this moment. We



1217
Island (8t.)

ln.ve had very friendly relations
With the people and the Govern-
ment of Ceylon and, I think, the
more we say on this issue just now,

more are the chances that ijt
thay create gifficulties. It is petter
to have fuller information which
‘the Minister has already promised.
‘We will make g statement......
About occupation, if you mean by
‘the Army, he (that is the Mini-
ster) has said that nobody is in
occupation. This does not mean
‘title or sovereignty....” Unquote.

‘Hon’ble Member Shri Limaye said
that he had enquireq about military,
Police or civil control. I replied and
again quote:

“As the Minister has stated this
is an uninhabited island. There s
-occasionally, I think, some religious
function at which people go there.
I think, with your permission, if
‘the Hon'ble Member would be a
Tittle patient and wait for us to get
fuller information.....” Unquote,

Coming now to the proceedings of
27th March, Hon'ble Member Shri
Limaye observed that Shri Bhagat had
on the previous occasion given assur-
anece that neither India nor Ceylon was
in possession over the Island. I then
Ppointed out, and I quote again:

“fm gag AAAT I Y 9% g
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Op 8hri 'Limaye’s point whether
Governnient had information about the
prégerive’ of Ceyldnese Naval craft and

&8 (ai) L. S.—8.

Kuchchativu CHAITRA 12, 1890 (SAKA)

Kuchchativy
sland (St.)

-of Ceylonese police on the Island, I
stated as follows, I quote: '
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“They have Naval _patrolling, we
also have Naval patrolling. We
are anxious to see that....” Un.

quote.

Due to the interruption which
followed, I was not able to complete
my remarks,

I later explained, and I quote again;

“As far as Ceylon and Kach-
chativu is concerned, we had g dis-
cussion on it and I explained the
situation. Shri Limaye asked a
question, and I again say that as
far as Nava] patrolling js concern-
ed, we, both the countries, have
been patrolling that area through-
out. But at the time of this parti-
cular festival, Ceylon faces a
special problem which is that of
illegal immigration. It is to check
that illega] immigration that they
take certain steps and they assur-
ed us that they would not do any-
thing this year which they have
not done previously....”Unquote.

As far as the particular newspaper
report about this year was concerned,
what I actually stated was as follows,
and I quote:

“We have made ‘enquiries from
our High Commissioner there about
this mater. Naturslly, he will also
speak with the Ceylon Govern-
‘ment. We are awaiting his re-
port”. Unquote.

There was no question of any mis-

.statement or of deliberately mislead-

iing the House. When my co}leuue.
‘Shri Bhagat, said that neither slde had
‘possession of the Island, he made clear
what he had in mind, and so did It
Ag for reports about ghe“pre.senco o
Ceylonese Naval boa{s at ﬂt: Island,
at this year’s festival, or the over-
flying of the Ceylonese aircraft, and
80 on, what I stated was that we were
making enquiries and awaiting reports.
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I might add that we are examining
the entire matter fully. We are also
examining the documents including
those of the Raja of Ramnad. There
is no question of any mis-statement on
our part.

Sir, when this question came up on
the previous occasions, I had referred
to our friendly relations with the Gov-
ernment and people of Ceylon. I had
appealed that we should not say or do
anything which might cause embar-
rasment to our relations with this
friendly neighbour. I had also discus-
sed the matter with some Hon’ble
Members from the Opposition. There
has been general appreciation in the
House of the need for restraint and
caution in raising the matter on the

floor of the House. Therefore I da:
sincerely regret that Hon’ble Member-

Shri Limaye should have again chosen
to bring up the matter in this form.
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MR. SPEAKER: Order, order. I gm

on my legs. Will you please sit
down?

There are a number of motions in
Shri Khadilkar’s name, They are. all
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for extension of time of the varlous
committees. We have already extend-
ed the time till the 30th April for
the Public Accounts, the Public Undex-
takings and the Estimates Committass.
We may extend the time for the other
committees also. It is just a ~outine
thing.

SOME HON. MEMBERS: Yes:

st gFa wFy wYAT7 . wEAW
TR, TS ) FTHATE) B IS Sy
{8 H a3 FXAR T awar & ?

13 hrs. -

MOTIONS RE: EXTENSION OF
TERM OF OFFICE OF MEMBERS
OF COMMITTEE ON PRIVATE
MEMBERS’ BILLS AND
RESOLUTIONS

SHRI KHADILKAR (Khed): I beg
to move:

“That this House: dp suspend
sub-rule (2) of Rule 293 of the
Rules of Procedure and Conduct
of Business in Lok Sabha in ite
application to the motion for ex-
tension of the term of office of the
present Committee on Private
Members’ Bills and Resolutions™ -

MR. SPEAKER: The question is:

‘“That this House do suspend
sub-rule (2) of Rule 293 of the
Rules of Procedure and Conduct
of Business in Lok Sabha in its
application to the motion for ex-
tension of the term of office of the
present Committee on Private
Members’ Bills angd Resolutions™

The motion was adopted..
SHRI XHADILKAR: I beg to movet

“That this House do extend the
term of office of the present mema-
bers of the Committee on Privale -



